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245·2. smtr T. S. mtGI: Will' ~ 

Mlnister of. WORKS AND 1'lO'tJSDm 
be pleased to state: 

(.a) whether the developqient c:J. 
Triloky Colony ~  ~, X.Otla 
Mubarakpur, New Delhi has reached 
the stage for allowing house-building 
activity; if not, when it is llkely-to tie: 
reached; and 

(b) thtt reasons for the delay in 
handing over the· vacant d~ d ed ac-
quired land of the colony to the MC]) 
for the purposes of providing commu-
nity facilities? 

THE MINISTER OF PARLIAMEN-
TARY AFnlRS AN!>. WORK$ AND 
HOUSING (SHRI BHISimA NARA?N 
SINGHY.: (a) The Delhi I5evelopment 
Authority bas reported that a ~e
ment plan for Bapu Park, (Triloky Co-
lony) is under revision. The laad in 
Bapu Park is being considered for uti-
Jisa ti on for construction of tenements 
for re-housing of slum dwellers of the 
area. As 8uch, the ho'UBe bullcling acti-
vity cannot be allowed. 

(b) DOA has reported that Environ-
mental improvement works in Kotla 
Mubarakpur. complex is still not com· 
Plete. The e~ clvtc services WhJ.ch 
are being provided out of shun funds 
will be banded over to tbe MCI> on 
completion of the wor.k.. However, 
maintenance of existing services aAd 
the sanitatlon of the area is already 
.vith the MCD. 

Lam acquired at Gurpm &lld ..... 
pensatioa paid 

2463. SHIU CHHOTEY SlNG1i 
YADAV: Will the Minister e! WONS 
.t\ND HOUSING be pleased to re-
fer to teply given to Unatarr. 
ed Question No. ~ 2 on 
31st August, 1981 regarding With-
drawal of enhanced price of plots at 
Gurpo.n and state: 

(a) the amount of enhanced CMltPMl• 
sation per square Yard awarded by 
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Courts and what amount per IQ.u.are 
yard has been levied on plot holders: 

aod ~:  

(b) ho1t1 much acreage of land was 
acquired for Sectors IV and Vil at 
Gur1aon and. the number of plots ~ar  

ved out areAS-wlse there? 

THE M.llfiSTF.R. OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING ($HRI BHlSHMA NARAIN 
SINGH): (a) and (b). The question of 
payment of compensation, pricing of 
plots and acquisition of plots is the 
concern o! the Sfrte Government. This 
Ministry does cot have any informa-
tion in this regard. 

Sd'Unr; up a Tribunal for: Grabbed 
LaQll. by And.bra Pradesh Government 

2464. SHRI CHITTA BASU: 
Will the Minister Qf WORKS AND 
HOUSING be pleased to state: 

(a) whether it is-a fact that Govern-
ment of Andhra PradeSh has recently 
sought advice from the Union Govern-
ment regarding its proposal to promu-
lgate an Ordinance empowering the 
State Goverriment to set up a Tribunal 
for summ:.iry processings for the grab-
bed land; and 

(b) if so, the reaction of Government 
thereto? 

' '~ MINISTER OF PARUAMEN-
TARY Al'P'Ams AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (al e~ Sir. 

(b) The views ot the Central Gov-
ernment ~ intJmated to the State 
Gevemment. 

---·-· . ·-----·---------

Head of Or1all.isa.Uou Dealinl with 
Water and Power ln Central Sector 

2465. SHR'I G. NARSIMHA REDDY: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) whether it is a fact that a recent 
survey has revealed that out of 19 
heads of various organisations includ-
ing Corporations, Societies etc. dealing 
with Water and Power in the Central 
Sector, only one incumbent comes from 
the Central Water Engineering Ser· 
vice; 

(b) if so, the names and the cardre 
of the other heads of the different 
organisations. 

(c) whether it is also a fact that the 
officers belonging to the Central Water 
Engineering Service have been down 
graded as the State Water man:ige-
ment engineers have been given weigh-
tnge; and 

(d) it so, whether the Central Water 
Engineering Service engineers have 
submitted any memo to Government 
and if so, their grievances and Gov-
ernments' reaction thereto? 

THE M S ~  OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z.R. ANSARI): (a) This Ministry is 
not aware of any such survey, How-
ever, there are 16 such organisaUons 
under the Ministry of Irrigation and 
the Ministry of Energy, (Department 
of Power). The selection of the I-fonds 
of these organisations is made accor-
ding to the prescribed recruitment 
rules. At present the Chairman, Nar· 
mada Control Authority is an officer, 
belonging to the Central· Water Engi-
neering Service. 

(b) The information in respect of 16 
organisations is given below: 

------·- · ______ _...____ 
Na.-q·: of n"ganisat.ion Name of Head 

S/Shri 
-----... -. . .. .. -· --- ~ : -------

Cadre 

J. W au:r and Power Consultancy Ser-

vices (lndi.a) Limited. 
~. Nntionat Institute of Hydrology. 

-...,....._. ----_____ ___,_ 
Vijendra Singh U.P. Irrigation. 

Dr. S. Ramascsha11 1.1.T. Kanpur. 

------·-----·--------------




